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(2024) 03 OHC CK 0151

In the Orissa High Court

Case No : Bail Application No. 999 Of 2024

Srikant Sethi @ Srikanta Sethy APPELLANT

Vs

State Of Odisha RESPONDENT

Date of Decision : 19-03-2024

Acts Referred:
Code of Criminal Procedure, 1973 — Section 439
Indian Penal Code, 1860 — Section 304B, 498A
Dowry Prohibition Act, 1961 — Section 4

Citation : (2024) 03 OHC CK 0151

Hon'ble Judges : Savitri Ratho, J

Bench : Single Bench

Advocate : B.S.Dasparida, S.S.Mohapatra

Judgement

Savitri Ratho, J

1. This is the second application of the petitioner under Section 439 of Cr.P.C. for
bail. The earlier application, i.e, BLAPL No.13436 of 2023 had been disposed of
on 15.12.2023 granting liberty to the petitioner to move for bail afresh after
completion of investigation.

2. Mr.B.S.Dasparida, learned counsel for the petitioner submits that investigation
has been completed and chargesheet dated 19.12.2023 has been submitted
against the petitioner under Sections 498-A/304-B of IPC and Section 4 of the
D.P. Act.

3. Mr.S.S.Mohapatra, learned Addl. Standing Counsel prays for some time to
obtain the up-to-date case diary.

4. Perusal of the digital record reveals that neither the date chart nor the
synopsis has been filed but no defect has been shown by the Stamp Reporter.

5. Learned counsel for the petitioner undertakes to file the date chart and
synopsis by 02.04.2024.
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6. If the date chart and synopsis are filed, the same shall be scanned and
incorporated in the digital record.

7. List this matter on 09.04.2024.

…………………………..
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